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SHRI B.R.R. KUMAR, ACCOUNTANT MEMBER 
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TAN/PAN: AADCR8863Q  

(Appellant)  (Respondent) 
 

 

Appellant by: Shri Kapil Goel, Adv. 
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O R D E R 

PER B.R.R. KUMAR, AM 

 

 The aforesaid appeal has been filed by the assessee 

against the impugned order dated 30.11.2018, passed by Ld. 

Commissioner of Income Tax (Appeals)-III, Gurgaon for the 

Assessment Year 2009-10. 

2. We have heard Ld. Representatives of both the parties 

through Video Conferencing. 

3. The ld. counsel for the assessee, vide its letter dated 

23.06.2021, received through email, has requested for 

withdrawal of the appeal filed by him and stated that the 

assessee has opted to settle the dispute relating to the tax 
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arrears for the assessment year under consideration under 

the Vivad Se Vishwas Scheme, 2020.  

4. In view of the above, the appeal of the assessee is 

dismissed as withdrawn. 

       Order pronounced in the Open Court on 28th June, 2021 

 
Sd/- 

Sd/- 

      [AMIT SHUKLA] [B.R.R. KUMAR] 

 [JUDICIAL MEMBER]  [ACCOUNTANT MEMBER]  
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